203  Statement re Delhi University

[ 2to m® werdfiz ]

A ardi &1 FatF g wTAT R ) 12 AT
go Fawarsi, 47 qEaf A AW A F
fer, sria «fvat & for, 37 7 srear
gz wavere a7t Pt | gehfafar s
& e saarfot # geare a8 @Y
® & g wmiag R mafrer ardy #ar)
3% guf qafer ardr ¥ AR FWA B
qary & yearr feeelt vefufrgan =i
W | wefafreda & Fw qORTC A A0
gor &1 udrdl ¥ g el a7 &
aesre famin ad w¢ wwr ) gRrdR
Faar) £, 9% Iaq @Ar AN, ¥} oAl
wqu 3 e 1947 & 3% Faw A€l ag |

iy feafs ¥ fiestt €Y oot ot
1 @ & WA W § vw 5§ wear g

ca fawr ) eftare 4% st Gar wn |

gewre Tt o fy afc @, e
dFaitas afz a1 afem 2 asdt @
W AT9A TEI FZaT &7 A9 [ w9 9%
33 gu wd AT A AEY FUTE AT
auwd § Y g awerw 3 & s aurd
W Eara WA GR AT R

THE VICE-CHAIRMAN (SHRI RAM
SAHAI) : The question is :

"That the Bill further to amend the
Delhi Administration Act, 1966, be taken
into consideration."

The motion was negitived.

THE FOREIGNERS (AMENDMENT)
BILL 1968
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RE RAJYA SABHA MEMBER
ARRESTED AND RELEASED

THE VICE-CHAIRMAN (SHRI RAM
SAHAI):1 have to inform Members
that the following telegram dated the

24th August, 1972, has been received
from the City Magistrate, Kanpur :—

"Shri Prem Manohar Member Rajya
Sabha who was arrested on 16th August
for Defiance of Prohibitory orders U/S
144 Cr. P.C. was tried by me today 23rd
August (—) he was convicted U/S 188
IPC on pleading guilty and released after
serving imprisonment till rising of Court
=)
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STATEMENT RE DELHI UNIVERSITY
(AMENDMENT BIL)L 1972

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : Sir, I beg to
make a statement in connection with the Delhi
University (Amendment) Bill, 1972 and the
statutes regarding College Councils made by
the Executive Council of the University under
the authority of the Delhi University
(Amendment) Ordinance, 1972 and approved
by the Visitor.

Since leave to introduce the Delhi
University (Amendment) Bill, 1972 was
granted by the Rajya Sabha on August 3, 1972,
there have been further consultations on the
subject. In view of these consultations, it is
necessary to clarify that the proposed
amendment of the Act is visualised as being
entirely within the framework of the existing
character of the University. It is aimed at an
administrative ~ reorganisation  that  will
establish a more decentralised system of
decision making and sharing of responsibilities
by the academic community, *help the colleges
io perform their academic and other
responsibilities ~ more  efficiently  and
expeditiously and enable the University as a
whole to devote more time and energy to
improve the quality of its academic work.

As may be observed, the additional
Statutes already made by the Executive



